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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.NO,1327/2002
with

0.A.NO.1328/2002

O.A.N0;1329/2002

0.A.N0O.1330/2002

Hon'ble Shri sShanker Raju, Member(J)
NgWWDg;hi,-this the 31st day of May, 2002
0.A.NO.1327/2002;

- Mr., Mahender singh

s/o Sh. Lakhan chand
r/o V & P 0 Halappur
Distt., Sonepat, Haryana. ee. Applicant

with S
0.A.NO.1328/2002:

RS

Mr..'Deshraj® - c

s/o0-sh. Chandgi Ra

r/o A=561, Pana Udhyan

Narelas; Delhi=40, : ee. Applicant

0.A.N0,1329/2002;

Mr. Raghubir singh

s/o sh. Badlu Ram ,

r/o H.No.1352, Pana Paposiyan

Narela, Delhi - 40, A ees- Applicant

0.A,N0.1330/2002:

Mr. Krishan Kumar

s/o sh. Bhim singh _ .
r/o V & PO Ghoga S
Delhi-39, «s+ Applicant

(By Advocate: Shri Rohit Sharma)

Vs.
Govt. of National Capital Térritory of Delhi
through its Secretary, Ministry of Education & Ors.

5, Shamnath Mark, Delhi.

Directorate of Employment,

Govt. of NCT of Delhi

through its Director,

2-Battery Lane : :

Delhi. «+.Respondeénts in all
’ the four oas.

ORDER " -
BY Shanker Raju, M(J): : '
Qnaa,
As the aforesaid four OAs involveL}dentical
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in violation of articles 14 and 1¢ of the Constitution
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period of  one  wesr  shows that  they were working.
against a wacant post and in this process principles

of nabural justice have besen given a go by.
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contentions  of the learned counsel for applicant.
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ﬂppointmgnﬁﬁ macs  are without Faollowing propar
procedure,  no  legal infirmity or dirregularity was
found and the decision of the respondents was also not

found  =srronsous. Moweswer, the observation which

not & mandats, that after the ocompletion of

Investigation if it is found that the appointment of

the applicants hawve not baean vitiated, the respondents

Ny

shall  consider for resumption of their services. = In
my  considered wview the challengs to the termination
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